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[Shri B. Shankaranand]
fine which may extend to one thou-
sand rupees.”

SHRI M. MAYATHEVAR (Dindigul):
That is not sufficient.

SHRI B. SHANKARANAND: Suffi-
cient or insufficient is not the question. We
have said that if the inspecting authority
goes beyond its jurisdiction, there is this
clause which deals with it,

With these observations, I request the
House to unanimously accept the Bill,

MR. CHAIRMAN: The gquestion is:
“That the Bill, as amended, be passed.”
The motion was adopted.

-

15.39 hrs.

INTERNATIONAL MONETARY FUND
AND BANK (AMENDMENT) BILL~—
Contd.

MR. CHAIRMAN: Now we takc up
furthey consideration on  Tnternational
Monectary Fund and Bank (Amendment)
Bill,

SHRI SATISH AGARWAL (Jaipur):
The House is taking up this very important
Bill, the International Monetary Fund and
Bank (Amendment) Bill. I have an objec-
tion with regard to this Bill in view of the
changed circumstances.

1 was making this point and 1 was on
a point of order the  previous
day ie., 5th of October, when the Deputy-
Speaker said thap since we were to take
up another subject at 5 o’clock, T would
continue my point of order tomorrow. I
shall not repeat that particular fact. I
have with me the lates; reply of the hon.
Finance Minister which I received on 9th
October, ie., Saturday, two days back.
Briefly, Sir. you will kindly consider, being
an expert on constitutional law. ...

MR, CHAIRMAN: No, I am not an
expert.

SHRI SATISH AGARWAL:..... that
the Act that this House is going ty amend

today is an Ordinance promulgated in -
December, 1945 by the then Viceroy and
Governor-General of India, and it conti-
nued to be an Ordinance till 1959, when an
amending Bill came before this House, and
without much debate and discussion the
Ordinance was replaced by an Act, Now,
later on some amendments were carried
out in 1960 in a very minor way.

The purpose of this Ordinance in 1945
was, as mentioned in the Ordinance itself,
to implement the International Monetary
Fund and Bank Agreement and so on. It
goes on o say:

“Whereas an emergency has arisem,
which renders it necessary to make cer-
taipn provisions for the purpose of imple-
menting the aforesaid agreement, this
Ordinance, was enacted.”

It was in 1945, it was a war time measure,
and it was issued by the Britishers. So,
it was a colonial ordinance which we have
inherited, and now it is proposed to be
amended by the hon, Finance Minister.

My main objection is that under this
Ordinance there is one section, section 4,
which makes it obligatory to make certain
information avajlable to the Centra] Gov-
ernment, or the Reserve Bank, or any oifi-
cer authorised by tbe Central Governmeant,
and that information has to be furnished
to the IMF, which is an outside agency. I
am not at the moment on ideological
grounds, and I am nog discussing the me-
rits of the Bill as such, or the merits or
demerits of the borrowing policy of this
Government, or the absence of any law on
the point and under article 292 of the
Comstitution whether some limitation should
be placed on the boitowing power of the
Central Governoment. [ am on a very
limited point, In 1945 we had no Consti-
tution and it was the Government of India
Act 1935, which was in force, and this
section 4 was there in the Ordinance. In
1950 the Constitution came into force, and
in that Constitution there are certain fun-
damental rights guaranteed to the citizens
of this country.

I say that in the public interest, for
meeting. Our requirements within  the
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" country, we can lay down cerfain provi-

sions in the Income-tax Act, which we Jaid
down in 1922, which was amended in 1964.

By the Income-tax Act of 1964, we can
force our citizens, our persons, Our asso-
cjations, to furnish certain information to
the Centra] Government for purposes of
public utility, for our own interest. But,
under this section 4, the Goverpment is
now coming and seeking inormal approval
of this House whercby the information
can be gathered from  “persons”. The
word “persons” includes banks, associa-
tions, importers, cxporters, institutions,
‘organisations,- in fact anything. Sir, you
are very well aware  bcing a senior advo-
cate of the Supreme Court, that a “per-
son” includes everything, all organisations
and institutions.

My question is thjs. Jn view of Chap-
ter Iil relating to the fundamental rights
in thc Constitution, and India having be-
come a sovercign State on the 26th Janu-
ary 1950, I want to know  whether the
provisions of section 4 of this Act viola-
tes our Constitution or not. According to
me, it does, In order to meet the require-
ments of IMF, in order to furnish infor-
mation to IMF, this particular section 4
is bcing amended now, and some authori-
iy is being given to the Government in
this behalf,

1 raised this  question in my letter of
21st July 1982, the letter I wrote to the
hon. Finance Minister. After two and a
half months I received his reply. If the
hon. Members  want it and, Sir, if you
give your permjssion. I can place on the
Table of the House the letter that 1 wrote,
the reply that I received, the letter that I
again wrote on the 5th of October and his
Teply on the 9th October., In his earlier
reply, in the concluding paragraph, he
says:

“You have also made certain obscra-
vations regarding article 292 of the Con-
stitution and the legal implications of
section 4 of the 1945 Act. I am having
all these aspects examined.”

That means, till this reply was sent to
mne, this Government was not 100 per cent

sure as to what is the legal implication of
this particular provision and so they -are
getting this examined. I am thankful that
he at least responded to .this particular
point, which ] raised in my letter of the
21st July.

On the S5th of October when this Bill
came for consideration, I raised a point of
order, raised this constitutional issue, and
the hon. Deputy-Speaker, who was in the
chair at that time, was  pleased to say:
“you may continue tomorrow”.

In the meanwhile the Finance M nister
very cleverly and intelligently and probably
with ingenuity took this immediate decision
and conveyed to me on the 9th October
sayina that: :

“The constitutional aspects of Section
4 of the Internationa] Monetary Fund
and Bank Act 1945 have been carefully
examined. We have been adviseg that
the provisions of Section 4 of the Act
do not suffer from the vice of uwareason-
ableness, morc so in view of the embar-
go put in by sub-section (3) of Section
4 of the Act, Information to be furnish-
ed under this Section relates to exchinge
rate policies and to overall economic and
financial sjtuation in the country and not
information about a particular person
or jn the personal possession of an in-
dividual. Furnishing of such information
as 1§ envisaged in  section 4 does mot
involve fundamental rights of an indivi-
dual citizen.

As regards your suggestion for a monj-
toring mechanism in the Department of
Economic Affairs to review regularly
the balance of payments situation and
the dala regarding which are presented
to the Parliament in the Annual Econo-
mic survey, even thouch no limit vunder
Article 292 of the Constjtution has been
fixed on the borrowing power of the
Union, as I have repeatedly clarfied in
the course of discussions in both Houses
of Parliament, Government are pursu-
ing a very cautious and selective palicy
in regard to commercial borrowing.
Keeping jn view our debt servicing ca-
pability, no change in the existing ar-
rangements for monitoring the exterpal
position of the econmomy is called for.™
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[Shri Satish Agarwal]

So far as the second part is concerned,
1 am at the moment on that point. I am
“only on that limited point. So far as the
first portion of his letter is concerned, he
says, “We have been advised”. I want to
know, by whom? I demanded here that
“the Attorney General should be summond-
ed to the House to give his  opinion on
this aspect of the matter, May I know
whether the Attorney General has been
consulted, whether he has given any opi-
nion and whetber you are prepared to lay
that opinion on the Table of this House?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERIJEE): I draw the at-
tention of the Chair to this, Under what
provisijons and under what rule objection
is raised at this stage? All these obections
in regard to the validity of the Bill whe-
{ther the Housc has the competcnce to pass
the Bill or not can be raised at thc stage
of introduction. The Bill was introduced
in July, the Bill has mow come for conside-
ration. Simply, let that point be clarified,
then I will clarify other points. Under
what rule is this  objection being raised
now?

SHR1 SATISH AGARWAL: Sir, jf this
objection was to be raised by my hon,
friend, it should have becn raised on the
5th of October, not today. T am to continue
my arguments. You should have raiscd
this objection 10 my original objection on
this point. You cannot raise this objection
today when 1 am at the fag end of my
argements,

SHRI PRANAB MUKHERJEE: I
thought you have finished it.

SHR1 SATISH AGARWAL. No, no.
There is no question. You sec the procee-
dings. You simply  wanted one minute
from me.

SHRI PRANAB MUKHERIJIEE: If vou
kindly go through the record of what you
said the other day and what you are saying
today, you will find that you raised exactly
all these things and I thought that while
replying to the debate I will cover them,
Buy I djd not accept because I introduced.

After you spoke, technically the position
is that 1 said, ‘Let me utter one sentence
and let him start the proceedings. There-
after, I thought that the floor would be
given to me. And I  decided that 1 will
answer all your points while replying to
the debate.

I do not know what is actally before you
and how you are going to decide it because
these are the issues which are to be raised
at the time of the introduction of the Bill,
when the Bill was being introduced, amd
the Bill was introduced in July.

SHRI SATISH AGARWAL: Under
what rule? Do you mean to say, it should .
have been taken objection to when the
Bill was introduced?

SHRI PRANAB MUKHERJEE: Yes,
because you are to raise the objection at
the time of introduction of the Bill. Please
look into the procedure. You are a Mem-
ber of the Lok Sabha, you know it, There
are two stapes at which objection can be
raised—objection in regard to whether the
House is competent 10 pass it, whether it
1s in the Union list, whether it is not accor-
ding to the laws, This is to be decided on
at the stage of introduction. You are rai-
sing objection to certain provisions of the
Bill even, This House cannot take objection
to passing the Bill on this score. You may
disagree with {t. We pass so many hills,
courts strike them  down, then they be-.
come ultra vires as they are against the
fundamental rights, Simply because the
Memberg argue on the floor of the House
that it "is against the fundamental rights,
that does not debar the House from cons-
sidering ¢he Bill, This is my simple point,
Therefore, this is a matter which he canm
raise while taking part {n the debate and I
will reply to this.

SHRT G. M. BANATWALLA (Pon-
nani): Moreover, the Chair cannot rule
also on the consitutionality of the Bill. It
is for thc House to consider.

SHRI SATISH AGARWAL: With re-
gard to this objection that has been raised
by the hon. Finance Minister that this
objection with regard to the constitutional
validity of this Bill should have been takem
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whem the Bill was introduced in this
House on the 20th of July 1982,

I draw your kind attention to Rule 64
of Rules of Procedure and Conduct of
Business:

“The Speaker may, on request being
made to him, order the publjcation of
any Bill (together with the Statement of

' Objects and Reasons, the memorandum
regarding delegation of legislative power
and the financial memoradum accom-
panying ity in the Gazette although no
motion has been made for leave to intro-
duce the Bill. In that case, it shall not
be necessary to move for leave to intro-
duce the Bjll, and, if the Bill is after-
wards introduced, it shall not be nreces-
sary to publish it again.

So, a Bill can be introduced by sceking
permission. Here the Bill is also thought
to be introduced when it is published in
the Gazelte.

SHRI PRANAB MUKHERIJEE: It has
already been introduc_ed.

SHRI SATISH AGARWAL. So far as
the rules are concerned. there is no prohi-
bition in the rules with regard to the
constitutionality of a particular measurz.
The objection cannot be taken at the stage
of djscussion.

SHRI PRANAB MUKHERJEE: I am
not saying that you cannot raise objection,
The question is—you cannot say at the
Second Stage, at the consideration stage
that we cannot consider it. There is a limi-
ted power.

SHRI C. T, DHANDAPANI (Pollachi):
As far as this House is concerned, the con-
vention is this, The question of constitutio-
nal validity can be raised at the time of
introduction, After the introduction, regu-
lar debate takes place. Furtler objection
after it has been introduction is not worth
while.

SHRI SATISH AGARWAL: So far as
his intervention is concerned it should be
taken Her Majesty’s loyal Opposition
and nothing more than that.

SHRI C. T. DHANDAPANI: I expect
better suggestion from Shri Satish Agar-
wal.

SHRI SATISH AGARWAL: You sup-
port the Government at every point,

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South): When objection
was raised by Shri Satish Agarwal, Speaker
permitted him (o raise the objection. At
that time- the hon. Finance Minister was
also present. That day he did not raise his
objection and he was allowed to speak.
Only because of the fact that the time did
not permit, he was allowed to continue his
argument the next day. Please go through
the records.

SHRI PRANAB MUKHERIJEE: No, no.
Please go Lhrough the records. T uttered
a sentence. T said, “Let me utter one sen-
tence. The floor is with me.” In fact, the
floor was with me. Please go through the
records and check up.

SHRI SATISH AGARWAL: No, no.
You simply said, “Give me one minute, I
want to say something.” T thought you
wanted to say something. Therefore. 1
agreed for adjournment.

SHRT SATYASADHAN CHAKRA-
BORTY: I omly want to draw your atten-
tion to the proceedings where I stood up
and asked the Speaker— " Whether this has
been formally over”. He said, “No, no. The
debate will continue.” Shri Pranab Mukber-
jee, the hon. Finance Minister did not ob-
ject to it. I do not find any reasom for
raising this objection. Most probably he
has become sadder and wiser. Speaker had
permitted. He is supreme. I request that
Shri Satish Agarwal be allowed to conti-
nue his arguments.

SHRI HARIKESH BAHADUR (Go-
rakhpur): According to which rule you
can just ask the hon. Member not to speak
on this particular point?

MR, CHAIRMAN: There is no rule at
all. .

It is a different matter whether objection
can be raised at the introduction stage or
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. {Mr. Chairman]

later on. It is mostly governed by conven-
tion,

If T may become persopal to Shri Agar-
wal, I remember, when in the Rajya Sabha
I introduced a Bill about the Pensioners.
You, as Minister of State for Finance,
raised a constitutional objection ‘that it is
a money Bill’ at the stage of introduction.
Therefore, normally, it should be raised at
the time of introduction. Since you have
raised it, I only saythis. I am quoting:

“It is accepted practice in the Lok
Sabha that the Speaker does noi give
any ruling on a point of order raised
whether a Bill is constitutionally within
the legislative competence of the House

“or not. The Ilouse also does not take a
decision on the specific question of the
vires of the Bill. Tt is open to Members

" to express their views in the matter and
10 address for and against the vires for
consideration of the House. The Mem-
bers take this aspect into account in
voling on the Motion for Leave to In-
troduce the Bill or on subsequent mo-
tion.”

SHRI PRANAB MUKHERIEE: I weuld
«10t have objected if there are new points.
But the points are the Same.

SHRT SATYASADHAN

CHAKRA-
BRTY: It is only re-emphasis.

SHRI C. T. DHANDAPANI: Because,

he was reading some letter. ... (fnterrup-
tians) __
SHRI SATISH AGARWAL: 1 was

already thankful for all of them,

MR. CHAIRMAN: All T can say is, like
a good lawyer, he raised important poinis
but in a wrong forum. He should have
taised it in the Supreme Court.

SHRI PRANAB MUKHERIJEE: T may
tecall that the International Monetary
Find and Bank Act. 1945 was last amend-
ed in 1969 in order to authorize our parti-
cipation in the Special Drawing Righrs
¥« SDR%) scheme of the Tnternational Mone-

tary Fund. Creation of a Special Drawing
Right scheme was an important landmark
in imternational cooperative effort to pro-
mote suitable monetary and exchange sys-
tem. The Amending Bill that I have now
moved for consideration of the House fol-
lows the second amendment of the Articles
of Agreement of the Tnternational Mone-
tary Fund which hecame effective from
April 1, 1978.

I would briefly touch on the hackground
and nature of the second amendment to
the Articles of Agreement of the Interna-
tional Manetary Fund. As hon. Members
are aware, the International Mopetary FFund
was set up about 38 years ago as a result
of the discussions in the United Nations
Monetary and Finance Conference, kncwn
as Bretton Woods Conference. India is a
founder-Member of the Fund. Participants
at the Bretton Woods Conference had a3-
signed three main functions to the Fund.
First, it was to regulate exchange ralz
policies and payments associated with cur-
rent account tranmsactions. Secondly, it was
to provide Members with financial rzsour-
ces for correcting payments imbalances.
Thirdly, it was to be a forum in which
Members could collaborate in the sclution
of international monetary problems.

The corner-stone of the Bretton Woods
Conference was the estahlishment of fixed
par value of national currencies which
would move within narrow limils axd
could be altered only after consultations
with the Fund and only to correct a funda-
mental disequilibrtum. The par value sys-
tem showed signs of growing strain from
the mid 60’s. In August, 1971, the United
States formally abrogated the official con-
vertibility of dollar into gold and cther
reserve assets. The system finally troke
down in the eurly 70’s due to widespreaa
adoption of Member-countries on-fluating
exchange rates. In view of these develop-
ments, there was an urgent need for a
thorough review and reform of the Inter-
national Monetary system. The Interna-
tional Monetary Fund established in July,
1972, a committee on reforms of he In-
ternational Monetary system and related
issues, popularly known as the Comumiittee
of 20, The Committec was unable to work
qut all the essential details of the reform-
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ed monetary system although a broad oul-
line on reform was approved at its Sixth
Meeting in June, 1974, Because of the sud-
dem shift in the structure of international
payments brought about by the eaergy cri-
sis, the Committee decided to concenfrate
on certain urgent issues facing the inter-
pational monetary system. Further nego-
tiations of monetary reforms were carried
out by a successor body of the Committee
of 20, namely, the Interim Committce.
Agreement on details of changes to be
made was reached at a meeting of the
Interim Committee at Jamaica in January,
1976. These were incorporated iun the
second amendment of the Articles of Ag-
‘reement. -

15.59 hrs.

[Dr. RAJENDRA KUMAR BaJPAI in the
Thair]

Broadly speaking, the second amznd-
ment had the following obejectives.

(1) Exchange  Arrangements :  The
amendment legalises the on-flowing ex-
change mtes but strengthens Fund super-
vision of exchange rate practices and sug-
gests some directions in which the system
might develop. It gave Members the right
to adopt exchange arrangement of their
.choice subject to acceptance of certamn
obligations. Mcmbers were to undergo a
general obligation to collaborate with the
Fund and with other Members in order to
assure orderly arrangements. In ifs sur-
veillance, Fund was required to respect
‘the domestic, social and political policies
of Members. The amendment establishes a
system of cxchange arrangement which re-
cognises Stability of exchange rates as an
©hjective and relates it to achievement of
greater underlying stability in economic and
financial factors. The amendment also con-
tains am enabling provision which envisages
-eventual return to fix hut justifiable par
values.

16.00 brs.

The role of gold as common denomina-
‘tor of the par value of currencies and as
the umit of value of the SDR has been
«eliminated. The official price of gold was

abolished. So were the obligatory payments
in gold by the members to the Fund and
by the Fund to the members. The role of
SDR was proposed to be strengthened
through several changes in the chanacteris-
tics and usability of SDRs.

The main changes herc relate to the
usability of Fund’s holdings of currencies.
Basic criteria are the balance of paymeuals
and the reservce position of members and
developments in the exchange markets.
The Amendment also incorporates the con-
cept of standby and other similar arrange-
ments like the extended Fund facility imto
the Articles.

It is obvious that these changes in the
Articles of Agreement can only be regard-
ed as a ({ransitional step towards a more
comprehensive Agreement on International
Monctary Reform  which would, among
othzr things, hopefully, establish a link
betwcen SDRs and development assistance
and enuble the developing couniries to
play a larger role in decision making in
the Fund. Towards this end, India, in co-
operation with other developing’ countries
is making concerted efTorts in the Interim
and Decvelopment Committees and indeed
in other forums.

The Government of India have accept-
ed the provisionts of the Second Amend-
ment. It is only after 3/5ths of the mem-
bers of the Fund accepted the proposed
amendments that they become effective.
The Government of India’s acceptance was
conveyed in June, 1977. Thereafter. the
Second Amendment became effective from
April 1, 1978 The Bill seeks to incorpo-
rate into the existing Act the changes
which 1 have already rcferred to.

The hon. Members will see that the
changes themselves are of a non-contro-
versial nature. India as the member of the
Committee of 20 was cognisant of the fact
that whenever one’s views on the longer
term evolution of ths exchamge rate re-
gimes, the world would have to live with
floating exchange rate for quite Some time
to come. =t

Simifarly, with regard to gold, our stand -
has been that the role of gold in interna-
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tional monetary system should be phased
out. We have consistently argued that SDR
should be the centre-piece of the reform
monetary system. We have to continue to
work hard for re-structuring am interna-
tional economic and financial relationships
in the interest of global stability. That is a
major item on the agenda of the 1980s.

The procedural requirements of amend-
ment to Articles of Agreement are such
that unless a sufficiently large mumber of
countries accept proposals for amend-
ments the amendments do not become
effcetive.

SHRI INDRAIIT GUPTA: Which
means? A

SHRI PRANAB MUKHERIJEE: 3/5ths
_ of the voting power in the TM.F.

SHRJI INDRAJIT GUPTA: That is, the
Governing Body.

SHRI PRANAB MUKHERIJEE: Not
the Governing Body. 3/5ths of the voting
power. It is not a simple majority; it is like
our Comstitutional amcndment; it is a little
complicated.

It is only when the changes have been
incorporated into the Articles of Agree-
ment that Jegislative action can he taken.
However, on the broad nature of the
changes themselves, the Government have
consistently kept m view fundamental na-
tional policies in the area of international
economic and financial cooperation.

In regard to the changes under the Se-
cond Amendment too. we have acted
throughout in the light of the broader
objectives of safepuarding the interest of
the developing world in a changing inter-
national environment.

I need hardly add that as far as the
payments to IM.F. are comcerned, only
moneys voted by Parliament in the Appro-
priation Bill will be paid out. This Bill
does not authorised any payments without
the express sanction of Parliament.

I would now commend the Bill for the
consideration of the House.

MR. CHATRMAN: Motion moved:
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“That the Bill further to amend the-
International Monetary Fund and Bank
Act, 1945, be taken into consideration.”™

SHRJ SUNIL MAITRA (Calcutta North.
East): Madam Chairman, at the time of
the introduction of the Bill itself, we as a
party along with others expressed our op-
position to the very introduction of the
Bill itself,

Qur parly leader Shri Samar Mu-
kherjee and others expressed their objec~
tions in the House. In any case, as it hap~
pens, these objectioms have more or less
become a formality. It is true that obece
tions may be there but Speaker would not
give any ruling about the legislative com-
petence or otherwise of 'a particular Bill,

Whatever it is, we have to understand
the implications of this Bill. Unless and un-
til we understand why these two inferna-
tional imstitutions, namely the International
Monetary Fund and the World Bank were
founded, who founded them, when they
were founded, what was the motive force
of founding them, it is not possible for us
to set our perspective and discuss all the
transactions that passed between the Inter-
national Monetary Fund and the World
Bank on the one hand and, our country
on the other, and comc to appropriate
conclusions. ~

It was in the year, 1944, that when the
Soviet Red Army had already cleared
Russia of the Hitler's hordes and were
pushing through the Eastern and Central
Furope that a few nations mainly led by
the United Stotes of America decided to
hold a Conference at Brettonwood, New
Hampshire, USA, fo decide about the
future economic shape the world. And at
Conference, two institutions were
founded one institution was the International
Bank qof Reconstruction and Development,.
popularly known as World Bank and the
other institution was the International
Moaectary Fund. When these two institu-
tions were founded, some specific aims and
objects were Stated there. The ohject of the
World Bank was not as today the World
Bank has been proclaiming. The stated ob-
ject of the World Bank was to repair and
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restore the shattered economies of Europe
and the stated purpose of the founding of
the International Monetary Fund was to
regulate not only the international trade
but also exchange rates between the coun-
tries. For these two stated objects, these
two international institutions were founded
in July, 1944, in a’ Conference which was
predominantly led by the United States of
America aod the UK.

" In July, 1944, what was the background?
The whole of Eastern Europe and the
Central Europe was being overrun by the
Red Army and they knew that Hitler was
on the brink of defeat. Today or tomorrow
Hitler would be defeated. Then their main
concerm was what should be done about
Europe. Asia or Africa or Latin America
was not their concern. Till then, they were
under the impression that after the World
War, the same world which existed before
1st of September, 1939, that is the decla-
ration of the Second World War, the same
world would continue, the same colonial
world, spread over 3/4ths of the vast sub-
continents of Asiua. Africa and Latin Ame-
" rica. They thought that would continue.
But the problem was Europe. What was
to be done with the shattered economy of
Europe? They decided that World Bank
should take up the job of salvaging what-
ever was left of capitalism and imperial-
ism in the European continent and to the
extent possible thwart the attempt of the
European people to take over and establish
socialism. But when after the Second World
War this business of restoring the Euro-
pean economy was entrusted to the Inter-
national Bank for Reconstruction and De-
velopment, they found to their dismay that
the job was too big for them. Instead the
USA took over the job and through the
Marshall Plan they tried to restore the
economy of Europe and the World Bank
shifted its focus from the European Con-
tinent to the third-world continents and
since then they have been carrying on their
business and their political work in the
entire, vast and sprawling third world of
Asia, Africa and Latin America.

Now, Mr. Mukberjee is right that in
the year 1945 we became one of the foun-

der Members of the International Moneta- -
ry Fund. But 1945 India did not become
a Member, It was the British India that
became a member. India was then In

chaims. It was, I think, either Churchill or

Attlee who was ruling there, I do not re-

member. I think in 1945 Churchill was -
thrown out and Attlee came, but whether it

was before JFuly or after July, I do pot re-

member. Here Wavell was ruling and just

before that, in 1942 the whole of India

was seething with discontent and India re-

volted in 1945 in the month of November.

Mr. Mukherjee, if you remember—perhaps

you were too young to remember or to

participate, but 1 remember in the month

of November 1945 in the streets of the city

of Calcutta we fought against the Briti-

shers. Then Bombay fought and the naval

ratings fought. The Army revolted, the Air

force revoiled and the Naval ratings re-

volted. So that was the mood of India in

1945. Therefore, the country which went

there was India which was in chains and

which was fighting for Independence and”
India was compelled to become a mem-

ber of the Interpational Monetary Fund

and the World Bamk.

Why I am saying this is that he is mak-
ing 2 hlank statement and taking pride that
India was one of the founder members.
He is saying everything about the IMF.
But it is IMF and the World Bank Bill. The
Bill covers—not your amending Bill, but
the original Act, emhraces not only the
International Monetary Fund, but also the
World Bank.

Now, since the inception of the World"
Bank, they say and they claim that they
have been trying to help the world and our
Government also takes pride of the fact
that so much of money we can get from-
the World Bank as well as the Interna-
tional Monetary Fund. But for what pur-
pose are they giving the money? With
the war shattered cconomy they wanted to-
salvage imperialism. ...

_ SHRI Y. S. MAHAJAN: Sir, is he talk~
ing on the Bill? . '
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SHRI MOOL CHAND DAGA: He is
telling the whole history.

SHRI SUNIL MAITRA: Unless and
until you have the perspective you would
never know what it is, At least have the
patience to koow these things. If you
kmow it is very good. 1 am sure 90 per
cent of that side do not knmow what it is.

Then, Sir, who had been the Presidents
of the World Bank? I am giving you the
names. Eugene Myer—from June to De-
cember 1946, John Mc Cloy—1947 to
1949, Eugene Black—1949 to 1962, George
“Woods—1963 to 1968, Robert Mc Namara
1966 to 1980 and Tom Claussen from 1981
and continuing. Fach one of these men
who became President of the World Bank
came from the multi-national banks and the
present one, Tom Claussen came from

- one of the biggest multi-national banks of
America, i.e. the Bank of America. }le
became the President of the World Bank.
All these persons arc coming from the
multi-national banks from the US.A. 15 it
your belief that they are coming here i,
order to help the third-world countrics to
dsvelop industrially, in order to make them
economically  stronger, in order to take
care of them and make them self-reliant
and strong nations? Is it your argument?
Is it your logic?

Sir, the World Bank was formed with
this objective namely to help the third-
world countries to develop capitalism in
their respective countries. (Interruptions)
"You should be ashamed of yourself, What
about Shri  Antulay? What ahout Shri
*Gundu Rao? You are not the persons to
say about this. Here is a book written by
one of the most prolific writers, This is
what he says in bis book ‘Money Lenders’
The name of the author i5 Mr. Anthony
Sampson. 1 quote:

“Two of the most populous countries,
India and Pakistan, which were politi-
cally crucial to the West, were in des-

perate need of Joans, hut hopelessly un-
ereditworthy by normal bankers stan-
dards. In Washington the Senate was
pressing for more lenient loans t0 save
“the third world from communism, and

'?s a result, the World Bank established
in 1960 a new agency, the International
Development Association. IDA was run
by the World Bank, but it offered ‘soft’
loans requiring interest of only three- -
Quarters per cent a year which could be
repaid over fifty years. The funds came
from nineteen of the richer countries,
led by the United States, and would be
lent to over eighty of the poorer coun-
tries, with per capita incomes of less
than 375 dollars a year; im the next
twelve years IDA lent 4.4 billion dollars
to these countries—over half to India
and Pakistan.”

This is the money you got {rom the 1.D.A.
The IDA gave you money in order to
construct the infrasiructure; they then gave
you money in order to develop agriculture
and they gave you moeney in order to
build up the infrastructure and agricnlture
so that capitalism could reach the take-
off stage in this country and in the Jast
thirty-five years you have been using the
World Bank as well as the IDA's funds
to develop capitalism in this country.
Upto 1978, these banks’s—IDA and World
Bank’s—cumulative lending to India was
7.09 billion dollars. With all this money. in
the last thirtyfive years, you have been
trying to hiild capitalism. Now you are
in a crisis and in a mess. Tt is no longer
possible for you to end this crisis and to
solve this crisis in this process.

From the statement of Mr. Mukherjee
which he made the other day on the floor
of this House it seems our present foreigm
loan is more than Rs. 15,000 crores out
which Rs. 12,000 crores bave not heen
explained. From several other couniries and
institutions how much out of Rs. 15,000
crores did you get? T think you got this
money  from the other institutions the
Interrational finance Commission the pri-
vate Sector window of the World Bank
gives loans to countries for the pri-
vate sectors. The money comes from the
privatc seclors of different European and
American banks. With all these things,

-you have been trying to develop capitalism

in this country can you say, with all these
aids, whether it will be possible for you
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to soive the problem of food? Have you
solved the problem of food? Cf course,
your food production has gone up. There
is no doubt about it. But can you say, you
will solve the problem of food for ever?
(Interruption). ’

MR. CHAIRMAN: Please try to con-
clude.

SHRI SUNIL MAITRA: This is an im-
portant Bill. You should give me some time

PROF. SATYASADHAN CHAKRA-
BORTY: This is also part of our Ideolo-
gical battle-—at least you should give him
some more time.

MR. CHAIRMAN: Please try to con-
clude.

SHRI SUNILL MAITRA: Qurs is &
country where 60 per cent of the people
live below the poverty line. Even if your
production goss up by 100 per cent, what
bappens? If 60 per cent of your people
live below the poverty line, you can never
provide people with adequate food. This
is my respectful submission. This is mbot
my submission alone, but this is what is
found in the World Development Report,
1982 published by the World Bank. It
gives the examples of Bangla Desh, it pives
the example of Sri Lanka, it gives the
example of other countries. It has clearly
pointed out that even where food produc-
tion has gome up, there has been the
occurrence of, famine. Famine is not only
the result of loss of production in the
food front, but, famine is the result of the
loss of purchasing power of the people also.

For the last 35 years you have been try-
ing hard to build up Capitalism in this
country. You have been taking so much of
loan. You say that you have developed
Agriculture. You say that you have com-
pleted the Green Revolution. But the reali-
‘ty is this: Tt is not possihle for you to
provide food even to 60 per cent of the
people here who are living below the po-
_ verty line

- By way of comparison, let me say what
' China has done. I know this: You will say
that China has become now a Member of

the World Bank, it has become a2 Member
of the Interpational Monetary Fund and :
50 on. But the point is, how has China
been able to solve its food problem, before
it became Member of these world bodies.

MR. CHAIRMAN: You please conclude, .

SHRI SUNIL MAITRA: I am trying to
conclude bue unless and until you bear
with me, I will not be able to deal with
all the important points. For tbe first time
in the life of this Parliament we are amen-
ding the World Bank and International
Monetary Fund Act of 1945, It has mot
been discussed in this House earlier—I
may say, ever since the inception of this
Purliament. Please therefore bear with me.
For the first time we are discussing this
thing; kindly hear me.

.

Even without World Bank aid, even
without Monetary Fund Aid. how has
China solved its food problem? This is
what is stated k1 the World Development
Report 1982.

I am reading this portion which has ap-
peared in page 88, It says:-——

“China’s approach to food security
cannot easily be adapted to other settings
because some of its features are unique-
ly Chinese.”

Sir, they say ‘uniquely Chinese’. It
means ‘Uniquely socialist’. They don’t
like to use the term ‘socialist.

Then the report says—

“Most importantly, food security is
built into the collective system, which
ensures that production teams, brigades,
and other local groups give their mem-
bers first access to basis necessities. .
Within a community basis necessitics are
assured mainly through the annual ap-
proriation of collective income. Every-

-

body receives a basic ration.”...%..
(Interruptions) Please listen to it. “Bvery~

body receives a basic ration’. Please try
to understand it:

“ _.even those who have earned a
_below-average number of “work points. .
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But, there is a communal obligation to
work; even the elderly usually find some
light work to claim a share of the com-
munity income.. )

Households in temporary misfortune.
for example, because of illness, —go inlo
debt to their collective..™. :

& - P
Mind you, not to the Money Lender; but
- 1o the collective.

“All collectives are obliged to main-
taim grain reserves at the Brigade and
commune levels, Many communpes also
hold reserves on behalf of the State
Food Agency or for livestock feed; and
the total is usually enough (o offset a
bad harvest.”

—HSo,lhis is how China,

even before becoming a Members of the
World Bank ang the International Mone-
tary Fund, had been managing its food
production and food distrbutiog and they
have guaranteed food to 100 crores of the
Chinese people. Why canot we feed our
70 crores of people? Therefore, you please
see the difference here. In the last 35 years,
you could not bring in that system. In
the last 35 vears vou have heen bujlding
capitalism in this country. The system
that they have built in the last 35 years,
without the help of the World Bank or
the International Monetary Fuad has
govern the Chinese foog sccurity last you
could not do so all these years.,

My friend. Mr. Satish Agarwal had re-
ferred to Section 4 of Article VIIT of the
Articles of Agreemnt of the International
Monctary Fund. The House and the peo-
ple of this country should know tha; it
was the British India rules by Lord Wavel
and Mr. Churchill or Lord Atlee commit-
ted us to alin sorts of conditionalities of
these utilisations. Now, 1 would like to
refer to Section 5 of Article VIIT of the
Articles of Agreemnt of the International
Monetary Fund, It says like this:

“(a) The Fund may require :nembers
to furnish it with such information as
it deems necesary for its activites, in-
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cludjng, as the minimum necessary for
the effective discharge of the Fund’s
duties, national data on the following
maters:

(i) official holdings at home and
abroad of (1) gold (2) foreign exchange;

(ii) holdings at home and ubroad by
banking and financial agencies other
than official agencies of (1) gold, (2)
foreign exchange;

(ii) production of gold;

{(iv) gold exports and imports accord-
ing to countries of destination nd Ori-

-
nine
2in;

(v) total exports and imporls of mer-
chandise, in terms of local currency
values, according to countries of destina-
tion and origin;

(vii) international investment position,
includmg (1) trade In goods and services,
{2) gold transactions, {(3) known capital
transactions, (4) other items:

(vil) nternational investment position,
i.e., investments within the territories of
memher owned abroad and investments
ubroad owned by persons in its territories
so far as it is possible to furnish this in-
formatjon;

(viii} national incomic;

{ix) price indices, i.e. indices of ¢om-
modijty prices in  wholesale and retail
markets and of expor{ and import prices;

(x) buying and selling rates for foreign
currencies;

(xi) exchange controls i.e., a compre-
hensive statement of exchange controls
in effect at the time of assuming mem-
bership in the Fund and details of subse-
quent changes as they occur; and
(xij) where official clearing arrange-
ments exist, details of amounts awaiting
clearance im respect of commercial and
financial transactions, and or the length
of time during which such arrears have
heen outstanding.

Now, so far as our economic nforma-
tion is concerned, fiscal information is
concerned, so far as our development
information is concerned, so far as our
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trade is concerned so far as our foreign
exchange  holdings  are cancerned,
S0 far as our economic  data
are concerned, already the British India
had committed us to furnish these to the
agency dominated by the imperialists und
worst of all the United States Imperial-
ism. They have committeq us to furnish
each and every data to the United Siates
Imperialism. It is a shame of our econo-
mic, fiscal and poljtical life. Now, way
back in 1945, when this country was rul-
ed by the Britishers, they generally im-
posed on us these obligations and 1he
Finance Minister is now taking pride say-
ing that we are one of the founder mem-
bers of the World Bank and the Inter-
national Monetary Fund, Now, what is
the role of the Internatijonal Monetary
Fund? In early 70s the price of peiro-
leum went up to four times than what
it was just before thal, and you would
know that the Arab countries, specially
the petroleum product producing coun-
tries, amassed huge wealth which they could
not spend in their own countries. They
deposited the moncys in the multinational
banks in the US.A. A Senate Sub-Com-
mittee was formed in the American Con-
gress under the Chairmanship of the
Senator, Frank Church and that Committee
found that in a period of 2-1/2 years—only
between 1974 and 1976 March—that 14.5
hillion dollars had heen deposited with
the six top  multinational banks in the
U.S.A. So, there was a rush for lending.
These Multinational banks wanted to lend
and they rushed to the third world for
lending and lending.

1 am giving you the example of their
lendings. To Zaire thcy have lent $4
billion, to Argentina § 36 billion, Brazil
$ 75 billion, Mexico $ 33.5 billion, Nigeria
$ 5 billion. Therc are umptcen number of
cases, but 1 will not take the time of the
House by quoting these figures. Bup what
“is the result of it today? We have al-
ready seen that Mexico has declared itseif
in default. When Mexico cannot pay
back, when Brazil cannot pay back, when
Zaire cannot pay back, when they are not
, in a position to pay back, then the multi-

natjonal Bank go to the International
Monetary Fund which today is acting as
the monefary policeman of the interna-
tional finance and the multi-national banks
throughout the world, Today not only
in the IMF and the World Bank but
also in the conferences of the neads of
the Multinationa] banks the people of the
International Monetary Fund are present
and through their mutual consultaion they
decide to which couniry they should lend.
It is on the advice of the multination
banks that the International Monetary
Fund spells out the condtions of loans.
When the multi-national banks lend Joans
to these countries they see (o it that the
conditionalities of the multi-national
banks are similar 1o those of the Interma-
tional Monetary Fund towards the third
world countries, The terms and condi-
tions of the lodan stipulated by the IMF
arc pushcd through the throat of the
third world countries. Today ours is the
country which only the other day had
taken a loan of $5 hillion. When the
economy gees wrong, the usual advice of
International Monetary Fund will bz to
devalue the Rupee. When the IMF loan
was being discussed in the House, it was
the Finance Minister who said we will
never devalve. 1 would ask my Hon,
friend in the last three years how much
the rupee has depreciated in relation to
dollar? Tt is 30 per cent. And  your
Rupce has been depreciating in  value
every week. Already in the last iwo and
a half years the Rupes has been pracli-
cally devalued to the extent of 30 per
cent: because of the daily depreciation ef
the Rupee value in relation to dollar, An-
other prescription suggested by the IMF
wil| bk to push down the wages and third
will be the cutting down the subsidy. Mr.
Mukherjee the other day told the House
that we are not going to cut down the
subsidy. And, Sir, here is the World
Bank Report and he says he won’t cut
down the subsidy., You will be the first
to do it. You are not your own masters.
Your subsidy will have to he eliminated.

Now, Sir, 1 will end up only by giving
you this quotation by a person, whom
you trust, whom you love and whom you
respect also, He is Arthur Schlesinger,
Special Assistant of President Kennedy.
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In his book, ‘Thousand days’ he said and
I quote:

“If the criteria of the International
Monetary Fund had governed the Unit-
ed States in the 19th century, our own
economic development would have
taken a good deal longer. In preaching
fiscal orthodoxy to developing nations,
we are somehow in the position of the
prostitute, who_ having retired on  her
earnings, believes that public virive re-
guires the closing down of the red light
districts.”

This is what the I.M.F. is doing, from
whom vyou have already contracted $5
billion loan on tcrms and  coaditions
which have already started bringing dis-
aster in the economy of this couniry and
in the process you have mortgazed your
economy to them.

SHRI Y. S. MAHAJAN (Jalgaon):
The hon. MembBer is acting like a sold-
ter who fires in the air, but Joes not hil
the mark. He talks about al] thc other
things in the world—about internatinnal
capitalsm, communism, colonialism and
Marxiam. But he does not deal wilh the
provisions of the Bill,

The Brettonwoods Conference in
Hampshire in 1944 gave birth to the twin
institutions, viz., the I[nternational Mone-
tary Funq and the World Bank for Re-
construction and Development. The first
institution was meant to establish orderly
monetary relations between the countries,
after the Second World War, The inter-
war period hetween 1918 ang 1939 was
marked by excessively unstuble currency
rates, currency depreciation and multiple
curremcy practices which hindered inter-
national trade and economic development
of the countries.

So, the object of the IMF was to see
that international monctary relations were
of an orderly nature. The second insti-
tution was to provide finance for recons-
truction after the War, and the develop-
ment of the economically backward or
developing countries. Both the institu-
fions have rendered a great service to the

world in the last 35 years. India was a
member of the Brettonwoods Coeferencc, y
where we were ably represented. And we
are among the founding fathers of the
IMF. The Articles were framed in 1944,
but the then legislature of this cauntry
passed in  Act in 1945. There i8 no
reason to believe that we are not bound
by the Act of 1945 Hundreds of Acts
were passed before Independence, im
India, Are we not bound by them?

SPpIRT SATISH AGARWAL: 1t was
not dome by an Act, but by an Ordinance.

SHR! Y. S. MAHAJAN: The ordi-
nance was later converted into- an lIater-
national Monctary Fund Act in {945

SHRI SATISH AGARWAL: It was
an ordinance in 1945. 1t was not discus-
sed in the Central Legislative Assembly.
It was converted into an Act in 1959.

SHRI Y. S. MAHAJAN: The hon.
Minister will clarify the position.

The object of IMF was to maintain
stable foreign exchange relations, to eli-
minatle multiple currency practices, to
avoid restrictions on current transfers for
international payments; and, indirectly, to
promote employment and economic deve-
lopment of developing countkries,

In the beginning, the IMF supported
flexible rate of cexchanze by a system of
par values. The present Bill is meant
to promote greater flexibilily in the ex-
change rate system, which is necessary
in the modan woerld, This it could do
by helping cutnines to tide owver their
temporary dificu!ites in balance o. puy-
ments. Help was readily given if the ‘
difficuliy in the bajaice of paymeas pest-
tion was temporary. If the balance of
paymen's snuffered feem a  fundamental
disequilibrium, help was not readily given.
Therc is fundamental disequilibrium if
the country has to undergo structural
changes to get over that difficulty. The
concept of fundamental disequilibriom has, .
no doubt noy been, defineg by the IMF,
but this explanation can be given, in a
general way. The system of par values
or pegged rates of exchange was subject
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te change. It fell to pieces first m 1971,
and ulh in 1973.

Todly, the resioration of that system is
not ‘impossible in the modern world. The
article has to be amended to provide for
gregter flexibility of exchange rate and
this ﬂl in with our econemic policy.

'l

Our exchange rate is pegged to a basket
of ¢turréncies of India's trading partners
gince’ 1975 with the pound sterling as the
imersational’ curremcy. The relationship
betwwon the rupee and the basket of cum
rencied 'is meintaived with & margin of 5
per oent cither side. This system bas proved
highly satisfactory; and this shows why we
WH the amendments in tlle Bill.

(2 » ) 5

The moond object of the Bill fa to re-
duct dhe role of pold in the international
mﬂry systems. Gold has been dethrofied
froffi’ Tts sovercign' position in the world
mofletary market, the position which it has
held fight from thé end of the Napoleonic
War 't0 1930, The US.A. was the last
cotntry 10 give up the goldstandard, that
i ad drrangement in which the vilue of a
definite weight of gold and the value of a
unif currency are beld equal to one an-
other. In popular lafguage, by gold sys-
te® 'we mean a system under which gold
is wsed as a backing for the currency of
the ‘country or the gold is used as the
main reserve for intemational payment. In
this' country, this = system coantinued till
1930; but the USA gave it up in 1933. It
rediiced to redeem the dollar in terms of
gold in 1932 but it continued to support
dollar with the backing of gold to the ex-
tent of 25 per cemt of its value; and thid
also it gave up in 1968. Since 1968 or
between 1933 and 1968, we had some sort
of system called the ‘gold exchange stan-
dard’, that is the countrics maintain the
valoe of their currency stable in terms of
some currency which is on the gold
standard, such as the dollar. So, we had
some sort of a dollar exchange standard
from 1933 and 1968. But, this also prov-
ed unsatisfactory because with expendmg
trade, larger deficits and surpluses, coun-
tries of the world found that they did not
have sufficient “liquidity, did not have
2393 1S—12 '

enough means for paying differences in the
international payment and, therefore, liqui-
dity has to be increased. The International
Monetary Fund found the solution in
S.D.Rs. This idea was suggested by Lord
Kaynes, the greatest economist of this cen-
tury. When the Intermational Monetary
Fund was founded, there were proposils or
two schemes: oné was by Kaynes and other
was by White who Tepresented the Ameri-
can Treasury. In the beglining, White's
proposals wers accepled; but fiow, after
long experience, the world is prepared to
thefebe & unit of interfiational ‘currency:
which can Be the basly of mm o
woTVEy m £he world™ - 7

" L '§

As the system became precaripus the
IMF bad to introduce a system of spocial
drawing rights which supplements but
does not displace other type of imterna-
tional higuidity. In pursuance of thiy policy
of reducing the importance of gold, the
International Monetary Fund cmrarked on
a bold progremme of gold sales® and the
total amount of gold sold in this way was

25 million ounces by May 1980 vulued at
4.6 billion dollars.

The third objective of the proposals be-
fore the House is that the role of the
S.D.Rs should be increased. As I said, tha
S.D.R. represents a new type of liquidity,
e new type of reserve and the idea is to
see that its importance . increases in rela-
tion to dollar or pounds sterling; and this
nswbedombypcmnungnsusem_
arrangements, forward operation, donations
or grants and by Increasing a mumber of
official institutions that may hold, acquire
or use the SD.R. The SD.R. represents a
new form of liquidity and marks e great
step forward in the evolution of a rational
International Monetary System.  The
amendments and the articles are measures
intended to give a central role to the
SDRs, i.e. to recognise it as the principal
reserve asset in the international monetary
system g% an investment vehicle and as a
contract unit of amount. These changes
would make for a more suitable system of
international money and permit a rational
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economic system and development of the
economically backward countries. v

Now 1 come to the coutroversy which
has been raised in this House and outside
a mention of which was made by hon.
Members on the other side. There has been
a lot of misunderstanding about the word,
‘conditionality’ of the loams given by the
IMF.- The loan given to India has been
under the Specially Extended Fund facility
which was created in 1974, and its object
was to assist those members countries
whose economies suffered very serious ba-
lance of payments
from structural imbalances im trade, pro-
duction or prices, that is countries which
have an inherently weak balance of pay-

ments ~ position. Drawings under this
facility can be phased over a three-
year period, and they are subject

to performance clauses relating to imple-
mentation by the members of the policy
measures that are necessary for restoring
balance in their international trade. So far,
about 20 countries, like Jamaica, Bangla-
desh, Pakistan, Egypt, Morocco, etc. have
availed themselves of this facility, Most of
these countries are developing countries,
" generally non-oil exporting countries and
suffering from balance of payments difficul-
ties, When the Specially Extended Facility
wus on the anvil the Committee of 20, to
which the hon. Minister referred, strongly
supported the scheme and the representa-
tives of the less developed countries did
not object to the concept of conditionality.
And this was but proper, because the con-
ditionality is nothing—the word is rather
funny, but it is a matter of English—it
means nothing but the set of economic,
fiscal and financial policies agreed upon
between the IMF and the borrowing coun-
tries to bring back the latter's economy to
normalcy, ie. to a condition under which
its exports will be equal to its imports, In-
cluding invisibles. And this objective was
to be achieved not by cutting down im-
ports. to the level of exports by adopting
measures which  will result io multiple
currency practices or restrictions on cur-
rent payments but by increasig exports so
that the balance can be achieved at a

International Mon. Fund ~ OCTOBER 11, 1982 & Bank (Amdt) Bill

difficulties resulting -

356

higher level. Such policies on the patt of -

each country to increase exports and
achieve balance at a higher level is condu-
cive to the development . and economic
prosperity of all the countries of the
world. The other policy of cutting imports
by restrictive meaSures amounts to a beg-
gar my neighbour policy. You beggar your
neighbour and in fact you beggar your-
self. In fact, thig is the lesson which we
learnt during the entire war period of
1918-28. The idea then, that such policies
are against the sovereignty of the nations

is a travesty of facts. It is a shocking mis-

representation of the actval situation. There
1s mot a single conditionality clause which

does not embody a policy approved by this’

sovereign body and therefore by the people
of this country. All that the IMF demans
is the right to be informed as to the im-

plementation of these policies, a right to

which Shri Satish Agarwal referred. This
conditionality requirement is non-discrimi-
natory and even Communist countries like
China, Kampuchea and Vietnam seem to
have subjected themselves to this require-
ment. If a country takes advantage of the
Specially Extended Facility, it is but natu-
ral and proper that it sbould agree to poli-
cies which will enable it to get over the
structural imbalance in the economy amd
keep the IMF informed about it and allow
its team of observers to com, and see for
themselves what the country is doing. To
object to such a procedure is like eating a
cake and also trying to have it. I think
some Members of the .Opposition do not
sec any thing illogical in such a positiom.

SHRI SATISH AGARWAL: I have to

" attend the meeting of the PAC at § O
clock, It would not be possible for me to

conclude before that. Mr. Indrajit Gupta

is to speak and he is going out. There ars

many persons on the list of speakers. I
suggest that he may be given priority oyer
others and T may be permitted to speak

tomorrow.,

SHRI INDRAJIT GUPTA: T am thank-

ful to you, Madam, and my friend, Mr. .

Satish Agarwal, for his generosity. | el
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We have heard some very interesting dis-
cussions on the = international economic
- policy and the international ecomomic
scene. I am very tempted also to join this
fray, but, I think, it is not possible within
the scope and compass of this debate, Per-
haps, the Opposition has been a bit lax
not being very vigilant at the time of intro-
duction. Persomally I do not recall that
20th of July introduction. Perhaps, some
of us were not here, I do not remember,
But we have been lax. I have no hesitation
in saying that we should have been more
alert and we should have taken these
points at that time. There is no doubt about
it. But this does not certainly preclude us
havirig our say now. ‘

Just now, we heard the hon. Member on
that side, claiming that the International
Monetary Fund’s policies, conditionally and
purposes are meant to restore the struc-
tural imbalances, which exist in the eco-
nomies of developing countries, like ours.
I do not know whether this theory is ac-
cepted even by the IMF authorities them-
selves, because, if it is the job of the IMF
to correct structural imbalances in the eco-
mies of the developing countries, then the
IMF must be some kind of an angel of
charity. That is all I can say because the
whole fight that is going on is about the
new ecomomic order, this basic Sstruggle
between the developing countries and the
developed countries, between the North
and the South and so on, in which con-
tex, I think, India is very much on the
side of the developing countries. That is
precisely because there are structural im-
balamces, which are in built into the eco-
nomies of the developing countries for no
fault of their own, but due to certain his-
torical reasoms, just because these im-
balances are not only not being sought to
be overcome but are being soughi to be
perpetuated and aggravated further by the
more affluent of the developing countries.
Sa, T do not know why this claim has been
made. This Is patently ridiculous.

Only recently, the President of Mexico,
Lonis Portilo,—~who was our honoured
Buest two years ago, on the Republic day—
when he has carried out the nationalisa-

tion of banks in Mexico, has done a bit of
plain speaking about as to how the inter-
national fihance is operating through all
these various agencies against the interests
of the developing countries. I do not want
to quote bim. But he has said some very
patent things how, by manipulating the
international interest rates, by compelling
these countries to borrow more and more
to simk deeper and deeper into the morass
of debts, which they can never hope fo
repay, the third*world countries whether
Asia, Africa or Latin America, are being
plunged into a deeper and deeper crisis.
This is a deliberate policy, he hag said,
which is being carried out by the more
affluent powers of the weastern world and
the developed countries. Anyway, 1 do not
wish to go into it. We can discuss it on a
future occasion, if we get an opportunity,
which I doubt very much.

SHRI PRANAB MUKHERIJEE: Why?

SHRI INDRAJIT GUPTA: Because,
nothing is discussed in this House, of any
economic ‘policy, for ever even though I
have been shouting for a long time. Even
the Plan is not discussed, Jet alome other
economic policies. So, let me confine my-
self to this Bill.

First of all, I want to ask one or twoe
clarifications from the hon. Minister. The
Annexure which is attached to every Bill
gives extracts from clauses and sections of
the original Act, which are sought fo be
amended, for referemce of the members, s0
that they can easily refer to them. I should
have thought that in this Bill the provi-
sions of sub-sections (1), (2) and (3) of
section 54 of the Indian Income-tax Act,
1922 would have been reproduced, the text
would have been reproduced here, for our
reference, as they are now being sought to
be deleted from tbe reference in section 3.
First of all, the Indian Income-tax Act of
1922 js no longer in force; it has been
amended umpteen times, and the Tncome-
tax Act, as it stands today, of 1961, incor-
porates so many amendments made ear-
lier. Now you are asking us to understand
the implications of the provisions of sub-
sections (1), (2) and (3) of section 54 of
the Indian Income-tax Act of 1922, I do

e ——
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(Shri Indrajit Gupta]
not know why you should compel us to do
s0 much of home work and rescarch; we
‘are not bound to do it. We are not schoel
boys here, sitting for an exammation or &
test. It is the common practice to give the

extracts of clause or provisioms in the An-
nexure,

SHRI PRANAB MUKHERJEE: 1t is
pot the parent Act; the parent Act is not
the Income-tax Act,

SHRI INDRAJIT GUPTA: The parcnt
Act contains reference to this clause, - -

- SHRI PRANAB MUKHERJEE: If you
want the provisions of the Tncome-tax
Act here, then there will be no end to it.
“Then in every Bill you Have o incorporate
the provisions of so many &mactments, if
I nccept that practice. The practics is to
mention or gve the provision of the
paremt Act. Here also the same practice
has been followed; the provisions of the
parent Act have been given.

SHRI INDRAJIT GUPTA: You can
check up whether it is available, We are
not bound to do so much of home work,
when the thing is not available anywhere.
If you ask the Library, they will give you
the Income-tax Act of 1961.

SHRI PRANAB MUKHERJEE: There
also you will get the relevant provision.

SHRI INDRAJIT GUPTA: Section 54
of the presemt Act and section 54 of the
Income-tax Act, 1922 are not the same;
they relate to two different things.

Anyway, my point i5 this. In the State-

ment of objects and Reasons, the Minjster
has stated:

“The present opportunity is being

availed of to omit the reference in sec-
tlon 4 of the Act to the Indian Income-
tax Act of 1922...."

But what is the reason for this deletion is
not being stated anywhere. The whole pur-
pose of this amending Bill has been whroud-
ed in a certain amount of obscurity, and it
is this which has provoked a debate or
controversy which is taking place, inside
the House and outside also in the press and
everywhere, What is the necessity for you
now to come forward with an amendment,
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deleting the reference to the provisions of
the Indian Income-tax Act, which should
apply in relation to mformation obtained
under this section, as they apply to the .
particulars referred to in that section? It
was not answered so long. He himself has
stated in his opening remarks that these
modifications and amendments, which were
made by the Board of Governors of the
IMF on April 30, 1976, came into force
on the 1st of April 1978; that means, about
four years ago, over 4 years ago they
ca:n: mto force in Agpril 1970

umm

[Mn. DEPUTY-SPEAKER in the Chair]
This is October 1982. So, for over four
years after those amendments or modifica-
tions in the articles were brought by the
IMF itself, there hay been no necessity to
bring this amending Bill, you were able to
tarry on without this amendment. -

17.00 haw.

So, anybody logically would come to the
conclusion that either this amendment is
not of a very pressing nature at all—it is
not urgent at all, you can carry on very
well for four years, it means that you are
supplymg el] the information that the TMF
wants from you without any difficulty,
even with that clause being there. Now,
why is it necessary to delete that portion?
What is it now that makes it necessary to
delete that reference to the Income-tax Act,
without which you want to imply that yon
cannot supply to the IMF the type of in-
formation on they want? Why was it not
necessary all these years? You cannot have
both ways, Mr. Mukherjee; you canmot
have the cake and eat it too. Either there
is mo urgency of this amendment, you
must say that. If there was no urgency
how did you carry on all thess years?

SHRI PRANAB MUKHERJEE: I will
give you the reply.

" SHRI INDRAJIT GUPTA: Of course
you will give the reply. Why are you im-
patient? You take much more time tham
I and carry on for half a day if you like.

On the other hand, has anything inter~
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vened in between 1978 and 1982—some
new development which has now made it
necessary for you to want ig delete this
clause? The omly new thing of any im-
portance that one can see is the fact that
you have cntered into this loan agreement
lagt year, that you have taken a massive
loan of Rs. 5000 crores and it is only
after that, shortly after that, you have
come forward with this amending Bill.
Until you took that loam, prior to your
taking that loan, you mever considered it
mecessary to bring this amending Bill
although the IMF has already brought in
those amendments and modifications four
years ago. Now, if you say that this must
be done 50 that you comg in conformity
with those amendments, I can understand
it. But why was it not necessary for four
years and why has it suddenly become
necessary now? The only development is
ithat you have taken a huge loan, the
largest loan that the IMF has given to any
borrowing coumtry so far, So, that means
that he must explain to this House as to
what are the new conditionalities attaching
to last year’'s loan which now make it
necessary to remove this reference to the
Income-tax Act in order to supply the IMF
the type of information and data which
they may ask us to do. That is why all
the suspicion has arisen. There was some
protectlon under the Income-tax Act pro-
visions. They can go so far and no further.
They can give certain information and
data but not beyond a certain point which
would trangress on certain details relating
to the condition of the particular Corpora-
tion or Company or individual or party
who is to supply that information. Once
you have ordered to supply the informa-
tiom, there is no go, they have to supply if.
That is the meaning of the statute. And it
is also stated in the TMF Act, the parent
Act, that the extent of the details which
have to be supplied is to be borne in mind
by the Government and the Reserve Bank
of India and that decision is fimal, nobody
can question it. Nobody can go to a court
and say that ‘T have been asked to reveal

details to an extent which it is not neces-
sary for the TMF to obtain’. You cannot
sy that. Their decision will be final. But
how much of the details you bave to sup-

i

ply? My bumble question is: Why was it
not necessary all these years and now why
has it Suddenly become necessary and
what is the type of information which they
anticipate that the IMF will ask for? In
order to supply it whatever safeguards
there were in the Income-Tax Act for our
people in this comntry are to be removed.
No light has been shed opn this at all
Nobody says anything it. The Government
has given mo explanation either in the
Statement of Objects and Reasons or in the
opeming remarks of the hon. Minister.
Then, what do we suppose to approve or
disapprove? I canmot understand. The
general question which we have stated
carlier many times is that theré is no
doubt that once you have contracted this
loan, there the economic sovercignty of
this country is being eroded. You are mot
the master in your own house as far a%
your econQmy goes. That is inevitable.
I.M.F. never forced us to take this loan.
ILM.F. never took us by the scruff of the
neck and said, “you have got to take this
loan”. They cannot do that. They have no
power to do that. It is we, our Govern-
ment, voluntarily, with open eyes, under-
standing, conscious of all the risks, decided
to go in for this loan knowing that these
conditionalities are aitached to it. Having
done that it is their duty and obligation
to tell this House, why are they amending
this Bill and removing this provision now
when it was not necessary to do so for the
last four years? Obviously it was ot so
urgent, What has made this urgent now?
It means after we have contracted this
loan, there is some pressure from the side
of the TMF for gelting more and more in-
formation, data of a nature which is pro-
hihited from disclosure umder the Indian
Tncome Tax Act. You must tell ns what is
that. Neither the Parliament, nor any court
in this country nor even the Supreme Court
of Tndia has access to these things,

You remember the old voluntary dis-
closure scheme. Some people disclosed
their incomes and assefs under the volun-
tary disclosure scheme. Incentive was offer-
ed to them. If you voluntarily disclose your
income or assets you wiil be spared of cer-
tain burden. Ts anybody- entitled to know?
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The Finance Ministry is not liable to dis-
close. The Income Tax Authorities in this
country are not liable to disclose who are
those people and how much they disclosed
voluntarily. That is kept confidential.

Last year Shri Venkataraman floated
Bearer Bonds, to try to unearth black
money and so many people are reported to
have gone to the banks and deposited some
part of their black money at Jeast. No
question was asked—who are you, where

. did you get this money from, how do you

accomnt for it? Guarantee was given to
them that no question will be asked.
Nothing is to be revealed. It is all confi-
dential. Parliament canpot know. The
Supreme Court cannot know. Nobody can
know. ’

Now, this IMF, international external
agency, can demand any information, any
data, any particulars, any details, it wants
to, regarding anybody and the Governmenmt
has got to supply that information. Pre-
viously the only Somewhat modest safe-
guards against going too far were those
provisions of the Income Tax Act. Now
that is being removed. Why? I want to
know. He must reply to it. I really do not
want to take much time because this is
the mam controversy in this Bill. There are
some other things of course.

Article 9 of the original,
Act, Section 5 says:

your parent

“The archives of the Fund shall be in-
violahle”

That means that all the material, the in-
formation, the data, everything that the
IMF collects and keeps in its archives are
to be inviolable. That means 100 per cent
secrecy and comfidence is to be expected
in relation to the information which js in
the custody of the TMF. They are not
bound to reveal anything. They are the
super kind of guardian, they are super
policemen. Everybody else must Supply
whatever information they ask for. As far
as their archives are concermed, they shall
be inviolalle. What is this double standard
which we have agreed to accept? Are we
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not a sovereign country? I do not know
why Members on the other side are in-
clined to this. After all we are Indians; we
are the citizens of this country. We are
Members of Parliament. We are all -com-
cerned with the sovereignty and security of
our country and sovereign rights of our
Government as far as they relate to for-
eign agencies. I do not understand why
they react so. They get provoked by our
criticism so much. Somebody must be
satisfied about these things. IMF is put up
on such a high pedestal, as a kind of
super agency. Super-State, 1 should say.
And then, they are not liable to divulge
anything to anybody and every State which
takes loan from them, as Member of the
IMF, is obliged to give any information
that they ask for. And in our particular
case, there is the Indian Income-tax Act
which some limitations on the details and
to the extent to which we are bound to
give information. Now, the Minister has
come with an amending Bill and Says that
this must be removed and he has no obli-
gation to explain to this House. Why he
has not stated a word about it, so far?
Why is it necessary? For ‘what purpose?
What are they demanding from us? We
would like to know.

So, Sir, we are totally opposed to this
kind of Bill. The last point which I would
like to make is this, Large parts of our
country, in many States, are facing a very
severe food crisis arising out of the drought
and flood which affected so many States,
We are going to debate it later on this
week, The only point I am raising in this
conpection is and I think, it was mention-
ed this morning during the Question Hour
by the Minister also, that in order to save
the poorest section of the people from this
near-famine comditions which are likely to
develop in some areas which have been
affected badly by drought and flood, the
Government has got to purchase and pro-
cure more and more foodgrains in order
to supply to those suffering people in those
areas through the public distribution sys-
tem at controlled prices. Without that you
would not be able to save these people in
Bibar, in U.P., in Orissa, in the northern
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districts of West Bengal and in so many
States from the terrible conditions. Rice is
now selling at Rs. 4 per kilo gram. How
are our people going to survive? Statutory
ration has been cut down in Calcutta from
4 kilo grams to 2 kilo grams. The issue
price has been increased mlready by 13
paise so far per kilo gram. So, what I want
to say is, in this grim condition of crisis
which we are facing now, the necessity of
the Government to purchase foodgrains
and supply them through public distribu-
tion system will necessarily entain a subsi-
dy. Without subsidy, these things cannot be
carried out. It is obvious that the Gow
ernment will have to buy foodgrains at a
rate much higher than the rate at which
they have to supply to thc people, through
the . .

AN HON. MEMBER: 700.

SHRI INDRAIIT GUPTA: Whatever
it is—700 crores or anything. I want to
know from the Minister whether this is
permissible under the LM.F. conditionali-
ties or not? I am asking this at a time
when millions of people in our country—
poorest section—are going to face condi-
tions of near-famine and starvation. Al-
ready, you see, there are comditions Jead-
ing to people having demonstrated for re-
lief apd. food in many places. They are
facing it already.

MR. DEPUTY-SPEAKER: Are we to
take the permission of the ILM.F. even for
the public distribution system? You are
asking the Minister!

SHRI INDRAJIT GUPTA: I do not
know., I want to know from the Minister.
I bave not signed the Agreement. Not
only for public distribution but for in-
creasing the subsidy also. . ..

MR. DEPUTY-SPEAKER: You have to
take tbe permission of the gTeat Parlla-
ment. .

SHRI INDRAJIT GUPTA: I am sure,
you are aware of the fact that the I.M.F.
conditionalities are very much up on the
question that the Govermment subsidy
must be cut down all-round. Last year,
when we were debating this loan, I asked

whether this policy would apply to food
also, I asked whether it is a general policy
of making those countries which have taken
the loan to cut-down tlmr sbusidy or it
will also apply to the SlleId)F which is
necessary for getting the public distribution
gystem of food going. No reply was given.

But today the sitnation has become very
acute and serious. And this new amending
Bill has been brought in. I do not kmow
what it means. No explanation has been
given. 1 want to know whether the subsi-
dies which are pecessary in order to pro-
vide food at cheap rates in these flood and
drought affected areas, are going to be
affected in apy way by the LM.F. condi-
tionalities that subsidy should be sharply
reduced, (Interruptions). And pressure
from the IM.F. means, the issue price will
be increased. . ‘

All it meany is that mstead of now
having increased it by 13 paise per kg.,
tomorrow they will increase it several
times, by much more, to a figure which
will be beyond the capacity of the poor
people to buy. That is all it means. [s that
the policy that they are going to' follow or
are they in a position to tell the IMF that
when our people are facing conditions of
starvation and all that, if it necessitates
paying higher subsidy in order to feed
them, we are going to do it, whether con-
ditionality or no conditionality, What is ths
position in regard to that we want to know.
We have all thede apprehensions. We have
all these apprehensions. We have been told
that we have nothing to bother about.
They say that the Government is sovereign
and they will do what they like. But that
is not the way we are proceeding. If you
cannot satisfactorily explain even this one
Clause, wbat else can you do? Therefore,
our apprehensions on bigger issues are
very much justified and T oppose this Bill
because it has beem brought in a hole and

- corner way.

Now, big lectures are being given about
international balance of trade and stability
of exchange rate? Where is the stability of
exchange rate? He talked about stabi-
lity of exchange rate. My hon. Professor
talked about flexibility of exchange rate.
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Is it the same thmg? They say that the
IMF loan is going to lead to stability of
exchange rates.Is it leadhg to that? Tha
Professor said, “No, no; it is, meant to

provide greater flexibility to exchange rate”
which means something else. You can sce
what is happening to the rupee i terms of
the dollar every day. We cannot, venture to
have a bigger economic , discussion @ow.
1 hope, some time will be found in future,
It is Mot an innocuous, and .innocent Bill a»
it looks to be at all. We are waiting to see
what the hon. Minister’s reply comes. But
I am totally opposed to it.

W AR W e (TIE) ;SR
# gar} faer et o & wgr w1 fw At
e arady gfrar & Rl &Y oA AT
FCEFY § 197§ TFe THo F AT
F AT R wg wAT g N g7 WY IHA
w1 o1 fe ey gfrar age e § ol
Arrzre e fedafon 37 ot v
w®}Ar IR § Wi wgh §fr dwic
® Ft & grog ¥ TFT 947 @, IT
¥ AT IIAE OF A IFAE

fgegeara qw wdw e § 1 Afwa
Sgar #fez afeqg wgyw &, vaf
WY ¥FA g | NI Fwg g v
IR TATH WIT FT4T AT & A
a3 fae aar § 1 gwrd og® 9 frer A
WY T IEA A §B FIAT IN
T ZUET AT AT F0EH | IR
FET AT

.“We are not obliged to take amy
prescriptions of theirs which are con-
trary to our national policy and contrary
fo the policies adopted by Parliament.”

qaqd faq @ 3 ot @17 ) o 9w
#1 7 foe Fwi g

“We are ot obliged 10 take any
prescriptions of theirs which are contrary

o our national policy and contrary to
the policies adopted by Parliament.”

arAda w11 N vEANa 1% Fq fw
Fa1 ag agy WY @ 5 wife UH. Qo
1T o AT A A A @ oW
g o= T4 3 Frge wel ¥ wgwa Wt
dar #1 ) Afwx 57 W gArr AT
g N FIg q, gArd TITT N
FIE & g7 ¥ ag faw war a7 ! N
faqie & wrw w3 M AW X
YT Fwagriedr 91 gar veEE
‘FIT g 90 @r 91 WK AT 9T g

WY @1 97wty F W7 A AP
qF AT AT | AR FATL AT TEAT
ib'"f-T g1 <§ 4T 41 ! AITd TN
w€ wT xQ aa F FqEr &
fe gv fea 3o &1 wgd w139 & fod
dart 7Y & 7 ag Qv wax fasraws
2 A WA FT WP AqHE
gt st ®@fo gIgew F WY w0
qT:

A gaE g W gHI Waya faw e
N FITOAR | FF AT

“Shri C. Subramaniam: “The loans
have helped India tide over foreign ex-
change problems.”

“Askcd abou.t the apprehemnsions. of
those critical of the loan transaetions in
the light of the mnear bankruptcy in
Mexico, another country heavily depen-
dent on the IMF, he said: ’

“Not all dr:pcnd's on the loan but
(rather on) how it is being used. We
have am adequate infrastructure to
push through our socio-economic pro-
jects with the aid of the loan.”

gare ogx faa qdfr 7 WY 7@ @1 fa
) f usdna ¥ Aafig  fad
qrdf ¥ F4g @ §, AfFET WA A
A fear =T <gr & 9w 0w I §
fir qreg 77 fRegla I &Y ¢
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R TEATATIF | F AT 50 HIT FT
WA Frsr @ v S94Y ud qad & fad
durT 7 § | Fax ag aiw 4@ ¥ g7
F1 Jqavr w8 g ggX wigy @
Jq40 BRI fwar, F9 Dz
FAITT AFT, TV T FNIT 7§, I
@ # dar aiar A gk Y-
faqaw sd =g § for o o wag
# 75 978, A7 §I_FIW IFAET FT
@7 W frez afysg § mreafag
1 aF¥ § | O qwr ag @ frowrdo
qQHeHo  HIT A gAw forar § IasT
A fog a8 ¥ I wTC @I g
TIW AT T A, I A
“The growth of India’s real gross
domestic, product. (accounting for about
one-fourth of the region’s total output)

accelerated from 4 per cent in 1980 to S
per ccllt in 1981.

‘Fopdsram productwn rose by 4 per
cent and, with an easing of supply bottle-
wecks, industrial production continued
the recovery that had begun in 1980. Pri-
vate investment increased, although.gra-
dual tightening in the credit policy began
to have some restraining, impact in the
latter part of the year.” :

@ I wqarar & Frgmalw w5
AT F AT W T dal ¥ W wAfA
FT W@ § | Aqar vET F wrgq waw
¥ g wifaw feafr gva @ 140
| FNIY FOIeNIA A2, AT AG)
frra, QY @1 IedT F g war
IET AT AX F AT AT ITFT W@ H
a1 3asr gfe &Y gwEw =@ <@

g

IR AqA fF FEFT geRaT
¥ g wgT wAY X 3T T FE
T AT QT ¥ IGIT gAFII A A 7
SN FE AT A qF AT & I
Ml g ) A Fa FFQr L, aE
T Hg A g

in LT e

MR. DEPUTY-SPEAKER: You pon-
clude by 5.30 P.M. because the Minister

will have to reply at 5.30 P.M,

SHRI MOOL CHAND DAGA: I will
have to take more time.

MR. DEPUTY-SPEAKER: Thc Mmister
will have to reply at 5.30 P.M.

. SHRT MOL CHAND DAGA: [ will
have to participate in the Half-an-hour
Discussion also.

FAFT TEART ® 97T W A §IS
Fg o1 f5 fgegear fedr qox &
A HFT Ag) AEAT | T WA &
faa adf &, ag ) T AFAwITE
w79 frat 4% ¥ 77 "€ qro
T%o & A AY §, §FT #gaa UqQ
Higw fr gafedt ws+t Afa
qrad o7 § |

R sAqr wigar g 5 Far #1
qar Iarger g f fgegeare arr a1
AT & Ffg foar ga U A A
e & grawa fegr g 7 gardy 2w
1 AT gaTA T sfvadr e A
¥ s o) g weg) i aAwI g fr 6
16T 7z T gwE v fasraa aw o
TR IF FFT | T AN &T AT qW
Y F1 wiEwT g, IFFT I
W & AT Wifo TFo TFe WITF
FIE! A a9y Wi &

TgF FITA F( AFAT 4 T R
Fg1 fF Ta a9 g8 wAEEE R AT
FAT T 1 IAT 7 FHIX IViLALT WE U
7 gg 9o1 a1 fF WMo CHe T%o 7
¥ igEY Fq7 AT & | EF I IEH
1€ I TE &Y | ITER A I
Figr fF Ao QHo THe T & FE
AT A g 5,000 FOT ToAT fassi
qr, ag W7 #1 gfaargds fear wa)
2 | g wgaT ag g fwegmA A @rw
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ferar & Iu® SRUrE AT WX T ATA
430 | IFIX T/ FrE I1H AGT g
fa g fas gafad sufasss €

gAY A FAW BT §, AT FO
eRaw fear g, g el f9d /),
2o & oifay feafy &1 s w&@d
¥ fay M fasfag 2w F arg fawrg-
WIg IT AT qF g%, wElcd Iorar
g myAy i & fqT o % &
gq fwdr @ wrge 7Y e a1 gw fray
¥ 98 g qET, I I AG ¢
ﬂT&o U"F]’o ThHo F‘ﬁ:f ﬁ'ﬁ@' 0% T

oY g dar : g 3% v fod
qfed |
SHRT MOOL CHAND DAGA: We are
mot going to be carried away by their
opinion, :

ga FTH W 7g el femm |
qo¢ §% ¥ @ 1T a9 & 4 | g A
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MR. DEPUTY-SPEAKER: Mr. Daga is
supposed to have concluded his spcec.h.

Now ‘we go to the next item..

SHRI MOOL CHAND DAGA Tomor-
row I will continue, . .

‘MR. DEPUTY-SPEAKER: You aré

_supposed to have concluded. Your hame is
there in the half-a:;-hour discussion.

-

I will give you a chance there.

17.30 hburs. -
HALF-AN- HOUR DISCUSSION

DroPPING OF DROUGHT PRONE ARBAS"
PROGRAMME IN RAJASTHAN

MR. DEPUTY-SPEAKER: Now, wo
take up Half-an-Hour Discussion. Shri
Virdhi Chander Jain. Please remember this
is half-ap-hour discussion as also the sub-
ject.
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